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THE     CHILD     MARRIAGE     REST-
RAINT   (AMENDMENT)     BELL, 1978 

THE MINISTER OF LAW,. JUSTICE 
AND COMPANY AFFAIRS (SHRI 
SHANTI BHUSHAN):  Sir, I move: 

"That the Bill further to amend the Child 
Marriage Restraint Act, 1929, and to make 
certain consequential amendments in the 
Indian Christian Marriage Act, 1872, and 
the Hindu Marriage Act, 1955, as passed 
by the Lok Sabha, be taken into 
consideration." 

[MR.  DEPUTY   CHAIRMAN   in   the 
Chair] 

Sir, this Bill seeks to amend the Child 
Marriage Restraint Act, 1929 for the purpose 
of increasing the minimum age for the 
purpose of marriage. It provides also that 
offences under the Child Marriage Restraint 
Act may be investigated by the police under 
the Code of Criminal Procedure as if they 
were cognizable offences, but the police is 
not sought to be conferred the power for 
effecting arrests without a warrant or an order 
of a Magistrate. 

Sir, as the House is aware, the Child 
Marriage Restraint Act, 1929 was enacted 
with a view to prevent child marriages, 
namely, a marriage of a male person if he was 
under 18 years of age and a female person if 
she was under 14 years of age. Subsequently, 
this age limit for a female was raised to 15 
years as a result of an amendment Bill, 1948 
which was brought forward by Pandit 
Thakurdas Bhar-gava in the Constituent 
Assembly, Legislative Wing. A provision was 
made in that Bill for increasing the age of a 
male also from 18 years to 20 years and that 
of a female from 14 years to 15 years. The 
Bill w*s, however, referred to a Select Com-
mittee which agreed with the proposal, but 
finally the Bill was ultimately passed 
providing only for the raising of the minimum 
age for the females from 14 to 15 years and 
the position in regard to the males continued 
to remain the same, namely, 18 years. The 
proposal to increase that age from 18 to 20 
years was dr.opped when the Bill was enacted 
as an Act. 

Now, Sir, apart from the fact that marriage 
is such a solemn institution, being the 
foundation of a family it is such an important 
social institution also having very important 
impact on the happiness of individuals and on 
the growth of the society, that it is necessary 
that people who enter into a marriage should 
be in a position to clearly understand for 
themselves the implications  of it, they should  
have 
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the conscience, they should have become 
mature not merely physically but mentally 
also and they should be able to take a 
conscious decision about their own marriage. 
Therefore, there has been a long-standing 
demand that the minimum age for marriage 
should be so raised that a person should be 
competent to marry only if he has become 
mature in every possible way. It has been a 
long-standing demand on behalf of various 
social institutions also. And so by this Bill 
now it is sought to meet that longstanding 
demand to provide that even girls would be 
competent to marry only when they attain 
every kind of maturity at the age of 18 years 
and in the case of boys they would be com-
petent to marry only when they become 21 
years old and are in a position to stand on 
their own feet in a way and become mature. 

Apart from that, Sir, if I may say so, the 
age of marriage has also an impact on the 
question of growth in population. As the 
whole country is aware and as this House is 
aware, this growth in population has an 
important problem particularly for this 
country. The population of this country,, 
which was of the order of 30 crores 30 years 
before when we achieved independence, is 
now more than 60 crores, it is about 62 
crores; so that the population has been in-
creasing so fast that every year in the matter 
of population we are adding almost the 
population of the whole of Australia. One 
can immediately see as to what consequences 
are there. Any amount of development which 
takes place to a very great extent is off-set by 
the growth in population which occurs every 
year in this country. So, it is necessary and I 
am very happy to say that the whole country 
realises that all proper measures required to 
be taken to check this explosion in the 
population of this country, have to be taken. 
The Government is conscious, as was also 
clear in the address of the President to the 
joint session of the two Houses very 
recently,. of all the steps which have to be 
taken.    Of course, 

I would like to sound a note of warning there. 
They have to be all proper steps, namely, the 
dignity of human beings has to be respected 
and all steps which have to be taken in that 
direction must be steps which are firstly in 
accordance with the rule of law, which is now 
firmly established in this country and which is 
also the foundation for democracy in a coun-
try; and secondly,, they must be consistent 
with the dignity of a human being. Human 
beings cannot be treated in a manner that they 
cease to be human beings; they cannot be 
treated like cattle or animals and so on. So, 
consistent with this approach, measures will 
have to be taken very firmly which may nave 
an impact on the growth of population. Sir, 
this Bill, although a small measure in that 
direction, is a significant step in that direction 
of checking, to some extent, the growth of 
population in this country. 

Now, Sir, I must make it clear that these 
social problems cannot be fully met merely 
by pieces of legislation. A lot of education to 
create social consciousness, awareness, etc., 
has also to go side by side. Neither mere 
social education nor mere legislation would 
be enough, as I see, to achieve the desired 
objectives. Legislative measures as well as 
social awareness and social education have to 
proceed in step so as to achieve the desired 
objectives. I hope that the social institutions 
which have been carrying on good work in 
this country would also continue to carry on 
that good work so that social education also 
proceeds in this country and people become 
more and more conscious as to why it is 
necessary to increase the minimum age for 
marriage, and the desired objectives are 
achieved. At the same time, it has also been 
our experience that if there is no sanction and 
if an offence under Acts of this kind are not 
made investigable by the police, namely, if 
they are not cognizable, then such a far-
reaching statute remains,, to a very great ex-
tent, a dead-letter.   That is why, Sir, 
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an attempt has been made through this Bill to 
give power to the police to investigate 
offences under this measure as if they were 
cognizable offences. At the same time, it was 
also realised that if an offence is made 
cognizable without any safeguards, then 
sometimes there is the possibility of the 
police abusing their powers and harassing the 
citizens,, etc., particularly since this measure 
would be applicable to such a vast population. 
Therefore, in order to avoid the possibility of 
harassment of the people particularly in the 
countryside, it has been provided that while 
the offence would be cognizable for the 
purpose of the police's powers to investigate, 
it will not give the police powers to effect an 
arrest for alleged contravention of a provision 
of this Act without a warrant from the 
magistrate or the appropriate authority. 
Therefore, that safeguard has been provided. 
With this safeguard that has been provided, I 
believe this Bill will prove an effective 
measure and it will be able to achieve the 
desired objectives. 

With these words,. Sir, I commend the 
Bill, as passed by the Lok Sabha, for the 
consideration of the House. 

The question was proposed. 

SHRIMATI LEELA DAMODARA 
MENON (Kerala): Sir, the intentions of the 
Bill are very good. And if the hon. Minister 
wants the sanction of this House, I do riot 
think anybody will stand against it. But I 
doubt whether the purposes of the Bill will be 
in any way met by the amendments that have 
been placed before us. Sir, 50 years ago the 
original Act was passed which provided that 
the marriageable age of a girl would be 14 
years. Later on it was raised to 15. Now, we 
are raising the age to 18 for girls and to 21 for 
boys. But all the same what happened was 
there was no impact of it. When the other Bill 
was before the Select Committee, 12,320 
petitions that were then received, opposed 
that, not because the people clld not want 
their children to 

be happy and a better social    order brought 
into this country, but merely because the 
social order was such,, the customs  were  
such,  that it was  hot possible to change them.   
The vivaha samskara, at that time insisted that 
a girl should  be married    before    she 
attained the age of puberty. Of course, some 
changes have been made.    But the  fact 
remains  that  even after  50 years   of  the   
earlier  legislation,   the situation has not 
changed much.   And unfortunately we do not 
have enough data.    Even the latest Census 
Report does not contain any information on 
this aspect.    The questionnaire distributed for 
census figures does not contain  a   column   
for   girls   below   the age of 10 obtaining 
marital status.   It is a fact that cases have been 
reported where   girls  below   10  were  
married and they are married even today in 
this country.   As far as the data that is 
available now to some extent shows a very 
discouraging picture.   The esti_ mated    
average    age    for    marriage between 1901  
and  1911  and between 1960    and    1970-71    
moved    up    for males from 20.2 to 22.2 and 
for girls from  13.2  to  17.2.    But these 
figures in  some  way   are  again    misleading 
because the average age of marriage for girls 
in Kerala is over 20.   But at the same time we 
find that in Madhya Pradesh,  U.P.,  Rajasthan  
and    other States the average age of girls 
today is   15.    A  large  number  of  girls  are 
married  when  they  are  even  below the age 
of 15 as things stand today. The 1971 Census 
shows that in rural areas  13.6  per cent of the  
girls  are married between the ages of 10 and 
14,. in spite of the law against it.   The parents  
of  the  girl  are  not worried about the three 
months' imprisonment or the fine for violation 
of the law, if they could marry off their girl 
when the time comes.    The parents are not at 
all bothered about the penal provision that 
already exists.   The Minister said that this 
would also result in checking some sort of 
population explosion.     While   going   
through     the proceedings of the Lok Sabha I 
noticed that the honourable Minister said that 
the aim of the Bill was not to check population 
explosion.   I do not know 
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whether    his  speech  was  misquoted. 
(Interruptions) 

SHRI SHANTI BHUSHAN; What I said 
was, the aim was not merely—I said, not 
merely to... 

SHRIMATI    LEELA    DAMODARA 
MENON:  Then I stand corrected.   Of course,, 
family planning conferences all over   the   
country   have   been  asking for it.   I would 
like to ask the Minister whether any statistics 
have been collected  with  regard   to  fertility  
of girls  below   15.    From  the  statistics that 
are available on the fertility pat, tem we find 
that for girls below the age of 19 it is only 1.3,. 
between the ages of 20 and 24 it is 2.1 and it 
increases progressively so that between the 
ages of 35 and 45 it comes to 6.3 or something 
like that.    The National Sample Survey also 
indicates  that it is not the age of a girl, as the 
honour, able Minister said in this House, that 
matters but the social conditions.   We find that 
no matter what the age is, 46 per cent of the 
illiterate wives are not for family planning 
while only 6.4 per cent of the college-educated 
gni3 are not for family    planning.    That 
means  education has  a very  serious impact 
on the fertility point.   Therefore, no matter 
what the age is,, when 46 per cent  of the 
illiterate women are against  family    
planning—whatever the age group is—how is 
it going to have any material effect if we just 
pass a law of this nature raising the age  limit  
from   15   to   18?    Sir,  you have now made 
the law a little more severe.    But I am a little 
amused to find that the penal provisions are 
very cautiously worded. The law empowers the 
police officers  to investigate the offences 
under the law as if they are cognizable.   It is 
very good that they have  no power to  arrest, 
without a Magisterial order or warrant.    But I 
would like to say that even some of the police 
constables are in the same social  order.    
Everybody  makes  the law.    But  even  the  
authorities  who have to  enforce the legal 
provisions will be incapable    o'f    
implementing them when the matter concerns 
them, selves.    Very   often  they  close  their 

eyes to such things happening. Even when 
they have the authority, it will not be used. I 
would like,, in this connection, to place one 
example before  the  House. 

A  couple  of years  ago,  I  had  an occasion to 
see a girl married at the age of 12 years.    I was 
indignant.    I asked   the   girl's   mother:   "Why   
are you getting your daughter married at this age 
against the law?"   She said: "Madam, we are 
very poor.    On this occasion one man came 
without any demand for dowry.   So, we are 
getting her  married.    If  you    provide    the 
dowry,, then   I   would   have   delayed her 
marriage upto the prescribed age". So, the Child 
Marriage Restraint enactment is colsely linked    
with    the Dowry Prohibition Act.    To    
enforce one,  you break the other.    It is all 
combined.    It is not one    particular Act that 
matters.    The  problem    of child marriage is 
linked up with other things such as custom, 
taboos, etc.   It is also linked up with education.   
We have the next year's Budget before us and 
we will be discussing it shortly. Let  us  see  
what  progress  we  have made with regard to 
women's education and education of girls.   
After 50 years, will you again be bringing an-
other piece of legislation before the House 
raising the girl's marriageable age from 18 to 
21?   Then also we will be  seeing  girls  of  12 
years    getting married without anybody taking 
any action.    These  factors  should    come 
within the purview of our discussion because 
these are all inter-linked. 

We    are    in     the      International Women's  
Decade.    We have the International Children 
Year round the corner.    Between these two    
things, what is the status of women and what is 
the status of our girls?    How are they able to 
face the challenges?    It is a strange factor that 
even in  the developed countries, the girls are 
able to make their own choice even though their  
average  age  of  marriage    has come down to 
sixteen.   Still, it is not creating any havoc in the 
society.   In some  of the    European    States    
the 1    average age of marriage is just six- 
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teen. They make their own choice. The society 
is not worried about it because the girls are 
independent and they are capable of looking 
after themselves. When we make this provision 
that girls below 18 years cannot be married, 
what provision are we making to see that these 
girls have something worthwhile? Or, are we 
asking the parents to keep them in the houses? 
If that is the case, I am afraid we are going to 
have the problem of unmarried mothers. To 
avoid that, you have to give them education; 
you have to give them employment. As it is, 
they do not have anything else to do. At present 
nobody bothers as to what happens to the 
women of the country where they are the most 
backward and most illiterate. This is going to 
create a very serious pro- ' blem and it is going 
to have very serious repercussions. My 
apprehension is that the law will be misused and 
lot of heart-breaking will be there. This problem 
is not going to be solved by bringing this Bill 
before the House. I would touch upon another 
point. 

According to law there is equality between 
men and women in this coun_ try. All these 
rules are void so far as the girls are concerned. 
The legal provisions are there. But then there 
are anomalies also in these things. That 
honourable Minister has again stated that it 
will be for all communities and religions in 
this country. Again, I would like to read ou£ 
from Ihe report of the proceedings of the Lok 
Sabha. I find from the consequential 
amendments that it only deals with the 
Christian Marriage Act and the Hindu 
Marriage Act. But there are other communities 
also in this country and there are other 
religious groups in this country. What happens 
to the Muslim girls? 

SHRI SHANTI BHUSHAN: The Child 
Marriage Restraint Act is applicable to all the 
communities. Therefore, raising of the age 
will apply to »U communities. 

SHRIMATI LEELA DAMODARA 
MENON: I am speaking of the consequential 
amendments. 

SHRI SHANTI BHUSHAN; Certain Acts 
are applicable to certain communities. But this 
Act is applicable to all the communities. I 
must make it quite clear at this stage. 

SHRIMATI LEELA DAMODARA 
MENON: I hope that this will be accepted 
and enforced in all the communities. 

SHRI SHANTI BHUSHAN: Oh, yes. 

SHRIMATI LEELA DAMODARA 
MENON: Again, Sir, the honourable Minister 
has said—I am again quoting from the 
proceedings of the Lok Sabha—that the case 
will be referred to some other authority like the 
pan-chayats. But what is the harm in getting all 
the marriages registered? If it is done, we can 
have a record of the age of the girl and of the 
boy and then I think it will be more deterrent 
than taking any penal action after the event, 
after the marriage is done. After the marriage 
is done, what are you going to do? The 
marriage is over. The girl is below the 
specified age. Are you going to penalise the 
parents? Are you going to make the imxriage 
invalid? Are you going to break that marriage? 
You may penalise the parents. That is differ-
ent. So, I would say that for the sake of 
reference, for the sake of collection of data, for 
our information, we must have all the 
marriages registered. We can also know as to 
how far this enactment is respected or violated 
and for how long it is violated. At least for this 
purpose the marriages must be registered and it 
will be a good thing if it is done. I would also 
like to point out one more thing. The 
honourable Minister himself has said just now 
that this has got to be enforced along with 
certain other measures. But the Minister has 
hot specified what those other measures are. 
Does education come under that? Does 
employment come under that? 
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Sir, I would like to place one fact before 
this House.   Instead of imposing any 
deterrent punishment, instead of having any    
provision, any   penal provision, I think it 
would be better if  we have something else.    
I  would like to suggest that we should do 
what is being done in England.    In 
England, when a child is born, the Queen 
sends a gift to    the eldest boy.   I    do not 
know whether it would    be possible for us 
to    make a similar    provision here.    We 
can,  if possible,    make    a provision that if 
till two years  after the marriage a couple 
does not have a   child,  a  gift will be  given 
to the first child.   I think this would have a 
more    powerful   psychological    effect 
and. probably, it would act  more as a 
deterrent    than the    present penal 
provision that we have, because, I am afraid,   
Sir,  that  this  penal provision will not be of 
any use. 

I feel, Sir, that this enactment, as it stands 
today, is like one arm growing when the other 
arm does not continue to grow which is an 
atrophied growth. I hope that the honourable 
Minister will consider all these things 
seriously. Let us hope that he will not have to 
come back to this House and say that it has 
been violated. Thank you very much   Sir. 
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Human dignity only for Shanti Bhu-shan. 
Human dignity only for Charan Singh. 
Democracy only for Kalp Nath Rai and  
millions of    people of 
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SHRI G. LAKSHMANAN (Tamil Nadu): 

On a point of order, Sir What is under 
discussion in this House? 

SHRI KALP NATH RAI: It is a discussion 
on Child Marriage Act relating to population. 

SHRI G. LAKSHMANAN: Thank you. I 
wanted only this clarification from you. 

SHRI KALP NATH RAI: It is a discussion 
on Child Marriage Act and the Minister of 
Law said that he was bringing this Act in 
Parliament to check the growth of population. 
He said that the population was exploding and 
if it was not checked, then the entire country 
could be finished. He touched the population 
problem. Therefore, I    have to reply    to him. 
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SHRI HAMID ALI SCHAMNAD (Kerala): 
Sir, I want to know whether the hon. Member 
is supporting the Bill or opposing it. We 
would like to be enlightened. 

SHRI KALP NATH RAI: I am supporting 
this Bill.   But   the    question is... 
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(Interruptions) 
SHRI G. LAKSHMANAN: He has 

touched the names of only some Cabinet 
Ministers. Some more are left.   Let him 
touch their names also. 
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SHRI SANAT KUMAR RAHA ("West 
Bengal): Mr. Deputy Chairman, Sir, I support 
this Child Marriage Restraint (Amendment) 
Bill, 1978, with some reservations. Sir, 
marriage is purely a social institution; it is a 
social problem also. This child marriage has 
an impact on the growth of population as well. 
We have seen how Sharda Act was infruc-
tuous. We know by our last 50 years' 
experience that merely by legislative 
measures, laws for such a social reform 
cannot be implemented. It requires adequate 
machinery to educate the people, their 
orientation and thought. We also have got 30 
years' experience since the last amendment, 
regarding the marriageable age of 15. We had 
all these legislations but without sufficient 
campaign, without a national campaign, 
without sufficient orientation and education 
for the people.   It cannot be implemented 
with- 
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out the necessary infrastructure. Hence, I 
suggest to the Law Minister to take steps in 
this regard for the proper development of 
these girls till they attain maturity, so that 
they are not taken to be a burden on the 
family. 

It is  a fact that due to our socioeconomic order 
we    generally    think that sons are the 
security during the old age of the parents and 
the daughters are a liability in the family. This 
outlook cannot    be  changed    without any 
socio-economic advancement. The Minister  
says  that the  maturity  age for the girls is 18.   
I think the maturity does not depend on age 
only.   It also depends on education.   It is also 
a fact that the girls are not covered by the 
literacy   campaign.   They are generally left 
out  and are neglected. It is only in the case of 
sons that we give consideration for    
education.   In a society where poverty   is 
rampant, where    poverty does    not allow    
the parents  to  afford   sending  their  girls to  
the   schools,  we  find  the girls  as helpless    
tools in    the hands of   the parents     These       
girls,     even     after attaining the age of 
maturity, that is. 18 years, continue to depend 
on their parents; they have no    other option. 
They are    given away in    marriages 
according to the parents' wishes. This is,  Sir, 
the norm of the society and the   order  of our  
society.    How    can you change it?   We 
cannot change it by some legislative measures     
unless we    educate the    public  opinion    by 
dramas and cinemas. All   such type of radio,    
through    television,    theatres, dramas and 
cinemas. All   such type of media can be 
utilised to educate our people.    Therefore, 
these    are 1   P.M.   the  substantial  things.   
Along with the passing of this Bill, 
Government  should  take some  ancillary    
and    subsidiary    measures    for 
implementing this law.    This is  very vital to 
check the population growth. The Bill is 
mainly meant to check the population growth. 
This is a    partial picture.    This  is    a partial    
view   in regard  to  the  subject  which  is  
very vital to the    nation today.   I    would 

urge the hon. Minister not to take a partial 
view of the matter that this is meant only to 
check the population growth. This is a vital 
thing for our new society which is emerging. 
This is a vital thing for the changing society. 
This is a vital thing for the progressive forces. 
This is also a vital thing for the forces which 
are urging for transformation. This is vital for 
a shift from the present social order to a better 
and progressive order. 

Then, I would like to know from the Minister 
what machinery is there for implementation. I 
would also like to know whether this 
machinery will go right up to the village level 
so that this machinery can work in a 
comprehensive manner to implement the law 
throughout India from the smallest village to 
the metropolitan cities. There is a provision in 
the Bill for punishment in cases where there 
are marriages before the marriageable age. If 
you look at it from another angle, it has a 
negative feature. If there is a case of early mar-
riage, which is an offence, it will go to the 
police I would like to know whether there can 
be. a negotiating machinery at the village 
panchayat level so that this can act as a preven-
tive check. There should be an adequate 
machinery which will be able to prevent such 
things before it goes to the police. If these 
things come into the hands of the police, the 
problem would not be solved. I am speaking 
from my experience of the police. This will 
only breed corruption. It has also been stated 
that on the order of the magistrate, the police 
will take action. Who will inform the 
magistrate? Is there any machinery? Who will 
give information to the magistrate? This is 4 
socio-economic problem. This is also a 
problem affecting the general polity of our 
country. The entire population should be taken 
into confidence. The various trade union 
organisations, agricultural 

labour organisations, organisations of landless 
peasants, youth and student organisations,     
women    organisations 
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and so on should be taken into confidence and their 
co-operation should be sought   in fulfilling the  
objectives  of the law.   The Bill also does not say 
how this law    will be    implemented 
simultaneously with the reorientation of public  
opinion.   This  is    essential in  today's  situation  
when people are more    conscious    than    ever    
before. Fifty years have passed without there being 
any effect of the Sharada Act. We have already 
gone through thirty years without the beneficial 
effects of the various legislations    reaching the 
people.   The    time    has    come.   We have 
already reached a stage of consciousness when    
we can    implement this law    with a vigorous    
campaign starting from the national level right up 
to the village level.   There is another point which 
is also  very vital. Government should    create    
such an infrastructure which    will   help    the girls 
to  develop in a proper way in the field of 
education and various othe social fields.   All these 
are a part of national perspective.    So, I want that 
the Minister should state in his reply, what 
measures will be taken by the Government after 
passing of this Bill to see that this law becomes a 
popular law,    that the    people extend    their 
whole-hearted co-operation and willingness. 

Lastly, Sir, I also appeal to the Minister to see 
that this law, as it is harmless and affects no 
religion, is made applicable to all communities in 
India, irrespective of their religion. 

With these words I support the Bill. 

 
The House then adjourned for lunch at 

six minutes past one of the clock. 

The      House      reassembled     after lunch at 
twettty-one    minutes    past 

two of the clock, THE VICE-CHAIRMAN,   
(Shri H. M. Trivedi)   in     the 
Chair. 
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SHRI M. KADERSHAH (Tamil Nadu): Mr. Vice-
Chairman, Sir, the Bill seeks to increase the 
minimum^ age for the purpose of marriage both' for 
gents and ladies. It is also lays down that the 
offences committed under the Act should be 
investigated by the police under the Criminal 
Procedure Code similar to cognizable offences, but 
the police officers have, no powers to arrest a person 
without a warrant or without an order of the 
Magistrate. 

The question of raising the minimum age for 
marriage has been under Government's perusal for a 
long time and during the last 40 0r 50 years since 
the Act of 1929 was passed, the marriageable age 
has been raised marginally. The question of mini-
mum age has a direct effect on the population and 
wben this problem of population comes in, it i3 but 
natural and correct that there should be an 
appropriate increase in the age of marriage whcih, 
to my mind, will check the growth of population to 
an extent. But I am quite clear in my mind that 
mere passing of the legislation would not eradicate 
child marriage completely. As we all know, our 
rural society would not accept very easily the 
limitations imposed by this Act as the people are 
reluctant to say good-bye to the existing customs 
and conventions. These are things which cannot be 
effectively dea^t with by mere legislation The 
legislation has to be combined with adequate 
publicity, proper atmosphere, encouragements to 
social institutions to popularise the concept of late 
marriage, the com-partive advantages and 
disadvantages accruing therefrom, the negation of a 
healthier life in respect of early marriages and so 
on. All these liave to be put together with the 
legislation before us. Nobody would like to differ 
with the objects 0f the Bill and its purpose to bring 
about a social consciousness that greater happiness 
lies in adopting the norm of late marriages. But let 
me be very clear. Is the Government sincere about 
it? Does the Government really desire to 



 

uplift our people from the agony involved in 
child marriages? Are the paraphernalia 
required for this vast social renaissance 
adequate? And is the political will and 
determination forthcoming? The answer which 
perhaps the Minister would give is ''no". Had 
there been serious and planned efforts on the 
part of the Government in this direction, a 
comprehensive Bill outlining the measures 
would have been before us, not this Bill in a 
half-hearted manner. Is the question of 
illiteracy and the facilities for proper 
education not important? Are our young boys 
who have yet to enter into life conscious of 
this problem in the absence of reasonable 
publicity among them? The perspective at the 
national level is also of equal importance, and 
the socio-economic condition of the people, to 
whom this is meant, have also to be correctly 
assessed before actually the object-tive of the 
Bill can be realised. 

Sir, registration of marriages Ls another 
important aspect which would discourage 
early marriages. You may not make non-
registration of a marriage an offence for a 
certain number of years in the initial stages. 
But once you have it and back it up with 
adequate publicity, I think it would become 
part of the marriage ceremonies, and this 
would also help to minimise child marriages. 
The .small family norm, on which we have 
spent large resources in the past and achieved 
very little or negligible results, has not served 
the purpose. The innocent and illiterate 
villagers have a feeling that their life is a 
financial burden on them. Their deep-rooted 
social customs, traditions and superstitious, 
can only be eradicated if we are capable of 
ushering in an era of social revolution together 
with steps for economic regeneration. The 
economics of the villagers and their life-style 
compel a rural family to have a large number 
of members for their very survival. How then 
will this piece of legislation achieve the 
desired  objective?   I  belong  to  a 

minority  community  and  I  am  conscious of    
the fact that    even today Muslims all over the 
country with a weaker  economic  base   would   
prefer to     marry  off  their     daughters  at  a 
comparatively  younger  age.    Without going 
into the details of this custom. no voluntary 
organisations or institutions have come 
forward to enlighten them  of    the advantages    
of delayed marriages.    This is an important 
Bill and I am not here to oppose it.    The Bill 
reflects one of the vital problems facing our 
society.    Our emphasis, of course, should be 
on bringing legislation  and social reforms 
progressively closer hand  in hand,  so as to  
make them    complementary to    each other. 
Therefore,       social    awakening    and well-
informed public opinion has    to play a 
decisive part in the implementation of a 
legislation  like this. This, to my  mind,  is a 
similar  attempt  to restructure   the   social   
aspect   of   the legislation.       Before    I    
conclude,    I would urge upon the honourable 
Minister one point and that is the imple-
mentation of this good legislation if it is to 
succeed, must be thoroughly and 
comprehensively planned with the cooperation 
and active assistance of all voluntary    
organisations and agencies together with 
individuals also so that the bureaucratic set-up  
does not  get an opportunity to get this 
legislation only on the statute  almirah and  put 
it to use only when some people are to be 
harassed for the sake of harassment.    This  is  
a safeguard which    I would like the 
honourable Minister to keep  in   mind.     Sir,   
I  conclude     by supporting the contents of 
this Bill. 

SHRI S. K. VAISHAMPAYEN 
(Maharashtra): Sir, I rise to give my full 
support to the Bill which has been brought 
forward by the honourable Law Minister. The 
Minister and the House will agree that these 
measure is a belated one. It should have come 
pretty earlier. However, since it aims at social 
reform and population control, it is a welcome 
measure. The Minister has done well in 
amending his original proposal before the Lok 
Sabha raising 
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IShri S. K. Vaishampayen] the marriage age 
of girls from 16 to 18. I think that is a right 
step in the right direction. Secondly, the 
Minister has made the offence a cognizable 
offence with the reservation that unless the 
offender is produced before a magis-strate, 
the police would not be able to arrest him. 
These two features should really be welcomed 
by 0ne and all and therefore I extend my 
support to this Bill. 

I have been a consistent suporter of social 
reforms and measures which aim at population 
control. With that end in view when I was in 
the Ra.iya Sabha during the period between 
1964 and 1970 I had myself moved a Bill 
proposing that marriage age should be raised. 
But when I ceased to be a Member of the 
Rajya Sabha, my Bill naturally lapsed. 
Therefore, I extend mywhole-hearted support 
to this Bill now. 

The Bill is a very simple measure. But  it  has 
its  own  implications  and we must try to 
understand   those implications, when we are 
going through a   period   of  freedom   as   
such.     One implication is that it is a step 
towards social  reform,   and the second  impli-
cation is that this measure aims    at population    
control.    In    respect    or social    reforms  I     
agree     with     the honourable   Member   there   
that      we have to be very careful and we must 
try  t0   enlighten   the   people.   At  the same 
time the measure is more or less overdue.    Our 
whole social fabric    is such  that  still  we  are   
deeply     embedded  in old  customs,  certain     
old prejudices,       certain     old    practices, 
which  he must overcome.     And  thus we must    
be bolder in taking    steps towards     social   
reforms.     We     have been rather very slow in 
the matter, or   rather  we   have   been   very   
hesitant.   We  often  hesitate  because     of the 
consequences of a particular piece of legislation 
Take,  for instance    the family     planning    
programme.    It  is necessary to check the 
population  of our country.    I would only draw 
the attention of this House as well as the 

Government that this particular programme has 
suffered a set back because of  an    
atmosphere of    political confrontation.    I    
think this    particular atmosphere should not 
be there    for the success of the programme.   
If the family planning programme has to be 
successful,    then this    atmosphere of 
political    confrontation  should    cease and 
stop.    For that the responsibility lies as much 
on the Parliament as on the Government. At 
the same time I agree that  there  should be  no  
compulsive    elements in the programme. We 
must try t0 educate the    people and offer them 
certain incentives. We must    also  try    to see 
that    certain devices   are   formulated  for   
the   success  of  the    programme.      And  
this particular Bill is one of such devices 
because  by  raising  the   marriageable age of 
a boy or girl we also exercise a   check   on  the   
population   increase. By doing that,   we will  
be  able,     to bring about a reduction in 
population in future.    I would have very much 
wished that    the Law    Minister had raised 
the age limit of girls to 21 and boys to 24.    I  
moved  a Bill t0  this effect in the Rajya Sabha 
in 1S67. 

Now, Sir, I will give certain figures for the  
information  of the House.    I have    taken 
these    figures from    the population statistics 
for  1971.    I  will giv.-j the  figures on child     
marriages between the ages of 10 and 14 among 
males.   The figures is 1.5 millions.   In the same  
age group the number     of child marriages    
among girls    is    3.7 millions.      The   next    
age   group     is between the ages of 15 and 19.    
Here the  figures  for  males  is  4.3  millions 
whereas  among  girls  the  number  of child 
marriages  in  this age  group  is 12.5 millions.    
The figures are revealing.   If you try to put 
together all the figures, then you will find that 
there are  22.1  million  child  marriages     in 
our country within the age group of 10 and   19     
years.      There  are    also instances where child 
marriages take place in certain parts of the 
country below    the age of 10    years.    If   we 
have to see that these child marriages 
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are stopped, we must have a legislation 
by which a boy or girl can marry only at 
a particular age and not below that. 

I will not go into the details. But what 
is most revealing is that 90 per /ctent of 
chese 22.1 million child marriages are in 
rural areas. I wish the Law Minister and 
the Government take note of this. 
Another revealing thing from these 
figures is that the child marriages among 
females are two times the number of 
child marriages among males. In the age 
group of 10 to 14 years, the figure for 
male child marriages is 1.5 million, but 
for females the figure is 3.7 millions. It is 
almost three times, not two times, in the 
same age group. This factor also has to be 
taken into consideration. When we 
administer this legislation, we have, 
therefore, to keep a watch over child 
marriages among females particularly. 
They should not be allowed to marry b£-
low the age which has been laid down in 
this Bill. Secondly, as I said, 90 per cent 
of these child marriages are taking place 
in rural areas. 

So, the Act must operate well and 
effectively in respect of these two things. 
It must operate well in the case of girls 
and it must be effective in the rural 
sector. I agree with the honourable 
Member over there that We must try to 
educate the people first and, at the same 
time, we must see that the law is there. I 
also agree with the Law Minister that this 
particular offence should be made a 
cognizable offence. But the operation of 
the Act should be very very strict and we 
will have to be more careful about the 
operation of this Act. 

So far as the girls are concerned, we 
must also adopt another measure, as has 
been pointed out by another Member 
here, and that is that we must also look 
into the educational aspect of the 
problem. If we try to educate the girls up 
to the age of 15 at least and devise 
measures to    see 

that the education of girls particularly in 
the rural areas is more effective and more 
meaningful and if we also see that the 
girls in the rural areas take to education, I 
think that will help very much in 
avoiding any sort of compulsion so far as 
the implementation of any legislation is 
concerned. I am saying this because I 
have certain figures relating to Kerala 
which will prove my point. I won't go 
much into the details. But I will only 
mention certain figures relating to Kerala. 
In the Kerala State, you will find that 
literacy percentage amongst women is 
53.9 while the all-India average is only 
18.44. Then, the average marriage age in 
Kerala for girls is 19.85. while the all-
India average is 16.1. The result of this 
female literacy being higher and marriage 
age being higher in Kerala is that the 
birth rates and the death rates are 
considerably and comparatively lower 
than what they are for the whole of India. 
So, we have a State, the State of Kerala, 
where you will find that literacy is greater 
and marriage age is at a higher level and 
these together affect the birth rate also. 
All these facts are very revealing and we 
should see that we also take some lessons 
from these facts. 

Then, Sir, there is also one more 
things, one more device, which we must 
undertake. Besides having the family 
planning programmes and besides raising 
the age of marriage of boys and girls, we 
must also think of one more device to 
which very much less attention has been 
paid. It is another device which we have 
to undertake in order to control our 
population or overcome this menace of 
population explosion and it is to see that 
the married couples space their children. 
That is also very important. Spacing of 
children is one more device and we shall 
have to see and persuade the newly 
married couples. 

SHRI HAMID ALI SCHAMNAD: 
You will require another Bill. 
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SHRI S. K. VAISHAMFAYEN: That is a 
different thing. But we must persuade the 
newly married couples to see that they space 
their children. That will help in population 
control. These are some of the suggestions 
with regard to enacting this particular piece of 
legislation and the Government should not 
stop there. It must see that this is implemented 
well and it operates well and also it operates 
without any corruption or compulsion 
affecting it which is very very important. At 
the same time, Sir, we should also give proper 
education to the girls, particularly in the rural 
areas, and see that education becomes more 
effective and more meaningful to them. 
Programmes of population control must also 
be promoted and the newly married couples 
must space their children.    Thank you, Sir. 

 

[The Vice Chairman (Shri Shyamlal 
Yadav)   in the Chair] 
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SHRI HAMID ALi SCHAMNAD; Mr. 

Vice-Chairman, Sir, I oppose this Child 
Marriage Restraint (Amendment) Bill. This is 
rather misleading. In the Bill itself, the 
definition of the child is given as that the child 
means a person who, if a male, has not 
completed 21 years and so on. So, a person 
who is 20, according to this definition 
becomes a child. I really feel, Sir, that this Bill 
is uncalled for at this juncture. We need not 
hurry up to bring this Bill. I quite agree that 
social reforms are necessary. I also agree that 
social problems are there in this country; but 
we cannot solve these social problems, or we 
cannot make people socially reformed by 
enactments. Every Member who spoke here, 
beginning with Shrimati Leela Damo-dara 
Menon admitted that this is not properly 
implemented. The Child Marriage Restraint 
(Amendment) Act of 1929 is not being im-
plemented in the villages and I do not know 
how you are going to implement it now. 

It is admitted—and o*ne Member spoke 
about it also—that in Kerala, because the 
percentage of educated persons is high and 
percentage of literacy among the women is 
high, the marriageable age there has also gone 
up. It is not because of the law there. So, I 
submit that you could have educated the 
people, you could have reformed the people 
by social reforms and not by bringing in these 
enactments. This enactment would firstly 
offend the sentiments and feelings of some of 
the people and miniortity muslims. Here, Sir, 
the age for the girl is given as 18 and that of 
the boy as 21.   I do not 



 

[Shri Hamid Ali Schanand] know  why  this  
difference   in  age  is being given.    The  
honourable learned   Law  Minister     pointed  
out  that when a man gets married, he should 
be   physically  matured  and  mentally matured 
and 0nly then he should be married.   I agree 
with it but what is tee criterion that only at the 
age   of 18 and 21 they will get mentally and 
physically  matured.     Sometimes,     it may be 
at the age of 17 i'n a family when her parents 
may think that she should get married.   Why 
should that privilege be not given to them? 
Why should you  provide that only at the age  
of   18   and   21,  they   should    get married. 
Why   should there be     this compulsion?   As 
a matter of fact, you would  find   that    the    
bulk  of    the educated boys in our country d0 
not get married at the  age  of 25   even. They   
get  married   only   after   completing    their    
education   and    after getting  some  job   
somewhere.    Even when   there  are  marriage   
proposals, they will say that they    should    get 
some    employment    and    that    they should 
be able to stand on their own legs before they 
can think of getting married.    Therefore,  the 
question   of their getting married at the age of 
21 does  not  arise   at all.    I think,  this Bill   
should  not   have  been    brought forward in a 
hurry.    Child marriage does not exist today in 
the country? When  the   Child  Marriage   
Restraint Act was enacted in 1929, there were 
cases where a girl of five got married to a boy 
of seven, nine, ten or eleven. Those were the 
days.    Then this Bill was  of  a Necessity.    It  
was  known as the Child Marriage Restraint 
Act. Now, under this Bill, a boy of twenty 
would  come under the definition    of child   
and   he    would   be   prevented from  getting 
married.    That is  why 1  feel  this    should   
not    have  been 

brought forward in a hurried and hasty 
manner. Public opinion should have been 
ascertained. This should have been sent to a 
Joint select Committee. They should have 
asked the people as to what was -wrong.    
The 
people   would     co-operate   with   you 
only   when  you   get    their   consent. 

Now, you have brought forward this Bill,     
But the   law  which  is  already there    is    not    
being    implemented. There is the Sharda Act 
under which girls   could  get    married   only   
after they attain the  age of fifteen.  Shri-mati  
Leela Damodara Menon  admitted  and  she  
said, very, rightly, that this  is  not  bei'ng 
implemented.   This is the case  in    many  
villages.    You would find  that in her own 
district, which is very orthodox,  girls at the 
age of eleven or twelve get married. How   are   
you      going     to    improve matters   merely   
by    increasing    the age  from  fifteen  to  
eighteen?     That is  why I  say you should 
have  educated the people.    Reforms should 
be brought    forward    yoluntari y.     For 
example,   prohibition   is   in   force   in some 
States. But is it being successfully    
implemented   in those  States? Admittedly, it 
is not being implemented successfully.   As a 
matter of fact, it   has been     admitted  by my    
hon. friend who spoke here.   He gave some 
statistics.     He    has   stated  that     in Kerala,   
the     percentage   of   literacy among women 
being high, the age at which girls get married 
has also gone up.    This is not because of afny 
compulsion   and this is not because     of any   
law   or  any     enactment.      You should have 
appointed some committee   to   go    into   this    
matter.    You should have educated the people 
and you should have gone into their problems  
and   so   on.    There   may    be some gemiine 
cases.   Let us say, there is a girl  of  seventeen.    
Why should she  be deprived of getting 
married? Sometimes, the parents would ]ike to 
go  abroad giving  their daughter    in marriage.   
Sometimes, a girl may fall in love with 
somebody.    Should  she not  have  the  right  
to  get  married? What I   say  is   that freedom  
should not be taken    away.    They    should 
have freedom. I am not, of course, in favour  of  
a   child    getting  married. Definitely, i am 
against it.    This is a social evil and this social 
evil cannot be  eradicated  by    mere  
enactments. This will create many  problems    
in villages.    I  am   quite  sure   about it. Have 
you  taken  any  statistics?   The 
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Law Minister, before Winging forward this 
Bill, should have asked the State 
Governments to furnish facts and figures t0 
show what is the percentage of women who 
have married below the age of eighteen and 
what is the percentage of men who have 
married below the age of twenty-one. They 
should have found out in which class of 
society this was prevalent, whether it was 
among the Harijans or among the other back-
ward communities like the Girijans and so on 
or among the Muslims. Instead of bringing 
forward this enactment, they should have 
studied the problem and seen to its 
eradication. If you do not do this, you will be 
creating only more problems in this country. 
Now, you are making it a cognisable offence 
and you have given powers even to the police 
officers in the villages. They will be goi'ng t0 
the illiterate people in the villages and they 
will be harassing them. Now, you have sa>d 
that they must get an arrest warrant from the 
•magistrate. They will be able to get it. Getting 
an arrest warrant issued is not a big thing. 
This will definitely do more harm than good 
to the society as a whole. This is my •feeling. 

Before I conclude, I would suggest that 
there should be an exemption clause. If any 
particular individual wants to get married, if 
both of them are physically and mentally 
matured and if they are able to prove to the 
authorities that they are physically and 
mentally 'matured they should be exempted 
and they should be entitled to get themselves 
married. So, at least that should have been 
there. That also is not there. I am afraid you 
are giving more powers to your bureaucrats, 
to your police officers. They will be harassing 
illiterate people, ignorant people, orthodox 
people and especially those who come from 
backward areas. They will be in the hands of 
your officers, they will be at the mercy of your 
officers. 

-•With these words, I conclude. 

SHRT N. G. RANGA (Andhra Pradesh): 
Mr. Vice-Chairman, Sir, I am surprised that 
even at this late hour, in our social revolution 
some of our friends should have serious 
doubts as to the need for a legislation like 
this. Sir, even though the Sharda Act had not 
been respected by all the people all over 
India, it has had a salutary effect upon a large 
section 0f the people who at one time had been 
extremely orthodox, who thought it their 
divine duty to get their daughters married 
before they reached even the age of 13. The 
result is that those orthodox people also 
managed somehow or other to reconcile 
themselves to the dictates of that legislation 
and began to wait until their daughters 
reached at least the age of 14 years, even if 
they had not passed the 14th year. In that 
manner it has had a definite effect upon our 
social custom, our social practice and for a 
long time in the past, since 1929, this 
marriageable age has been going up. From 
one section of society to another people began 
responding to the call of the times and also to 
the legislation that was placed on the Statute. 
S0 much so. today it is more an exception than 
the rule that it is not being observed and there 
are no child marriages in the sense that there 
used to be child marriages before that Act 
was passed. I am hoping. Sir, in a similar 
manner this legislation also would come to 
have a very good effect upon social practices 
of our people and upon the expectations of 
our girls and boys in regard to the time when 
they should get married when they would 
expect their parents to help them to get 
married. And that is why I welcome this 
legislation. 

True, the police are likely to play mischief. 
That fear was there also in 1929 a'nd many 
people urged that because the police were all to 
powerful and too keen in taking bribes, they 
ahould not have that Child Marriage Act. 
Similar objection is being raised now. But are 
y°u goincr to be sure that the  rural masses  in 
whose 
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[Sbri N. G. Ranga] names so many  of our 
friends have spoken  and   whom   I   dare  say   
they know   very   well, even   one-tenth   of 
them are as ignorant or as helpless as they used 
to be 10 or 20 years ago? Have not these 
elections and the political  propaganda      that  
is  associated with it   and   all  the   awakening 
that has come  in the wake of it also influenced 
our rural people?    Have not our rural women  
and mea begun to think  in  terms  of social  
reform  and social  revolution?     Had   it  not   
been for  the   fact   that   the   rural     people 
have come t0 be awakened, it would not   have   
been   possible   for   Indiraji to  have  won  in 
the   recent  elections in   the   South.     I  
«iight   inform   my hon. Members    that it is 
the      backward  classes  and   the   Harijang  
who haVe risen t0 her call and given the 
require^     response.     Those  are     the people   
w^o  have  got  to   respond   to this  legislation  
also.    Those are    the people who are now 
trying to get their girls   educated,   their   boys   
educated, so that they could gain some 
employment. 

SHRI HAMID ALI SCHAMNAD: But 
don't you think that the backward classes, 
whom you are referring, are going to be 
harassed by police, by   prosecution? 

SHRI N. G. RANGA: These people are not 
so ignorant as they used to be in the past. They 
are well aware of their rights and it is because 
of that that in Northern India one minority 
section which somehow or other had a kind of 
queer notion that they should go o'a 
multiplying their population as much as 
possible and the majority community which 
also had been suffering from the same mania 
of producing more and more children.... 
(Interruptions) just these two classes of 
people—reacted to the family planning 
programme that was launched by Indirajrs 
administration, with the result that both of 
them combined in defeating her party and 
rising against the bureaucracy and its officers.    
Against whatever oppres- 

sion there might have been, they themselves, 
took advantage of the electioneering, 
exaggerated whatever mischiefs the 
bureaucracy had clone or the police had 
perpetrated and went against the Government 
itself. They defeated the whole of the Gov-
ernment over the whole of the Gan-getic 
valley. Those are the rural people for whom my 
hon. friend seems to have a very poor notion 
of their sense of self-reliance. 

SHRI HAMID ALl SCHAMNAD: You 
are speaking about population and all that. 
The hon. Minister himself has said that this is 
not a measure to  check  population. 

SHRI N. G. RANGA: Yes, my friend, it is 
because our friends have als0 came to realise 
the urgency of the problem of population 
control and also they fought shy of adopting 
methods that were followed by the earlier 
Government in achieving or in trying to 
achieve population control that they have 
thought of this particular piece of legislation. 
It is a poor piece of legislation, I agree. It is 
tinkering  with  the  problem. 

{Interruptions) 
My friend, just behind me here, who spoke 

a little earlier has given. a very interesting 
information from the census report of 1971 as 
to how many million child marriages had 
taken place according to age between 13 and 
14 in respect of the boys and the girls ateo. It 
is because of those  marriages that the 
population had gone up more and more and, 
therefore, we have got to draw the line 
somewhere. Where should we draw the line? 
At one pomt. they put it at 14. Later, they 
wanted to raise it to 15. And, as the Minister 
has said, now they want to raise it to 18. Is 
there anything wrong with the figure 18? There 
's a general opinion in the House, which was 
voiced the-other day, that the voters' age 
should* be reduced to 18. Therefore, it is 
good  enough. 
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SHRI HAMID ALl SCHAMNAD: Why 
not the ma]e age be reduced to 18? When they 
can rule the country,  why can't they get 
married at the age of 18? 

SHRI N. G. RANGA: My hon. friend is 
willing t0 allow the girls to   go   on  
producing  soon  after   18. 

SHRI HAMID ALl SCHAMNAD: It is not 
a question of producing. 

SHRI N. G. RANGA; There is no 
objection. But he would like the same 
privilege t0 be given t0 the boys also. But the 
trouble is that the boys who are capable of 
producing children can do so through their 
ow*n  wives and also through others. So they 
have got to be controlled more. I do not know 
whether this possibility ever entered the mind 
of the Law Minister or others when they were 
thinking of raising the marriageable age of 
the boys to 21. Nevertheless, they thought of 
the age of 21 and 1 d0 'not see any  objection  
to that. 

Now there could only be one objection—
that the girls are not as well educated as the 
boys and therefore and girl's age should be 
18. But the boys are better educated and, 
therefore, they can be expected to wait for 
two or three years more. My hon. friend fn>m 
Kerala has said that the boys are now 
employment-minded. Therefore, they would 
have a higher sense of responsibility; they 
v^ould be thinking as to how they could 
possibly maintain their wives and children 
that would result therefrom, and so it is but 
natural to expect the boys to have a little 
more patience with themselves and wait till 
they are 21 and get married. Where is the 
difficulty? 

SHRI K.     K. MADHAVAN 
(Karala): Professor.   may   I     ask 
whether child marriage is a deterrent 1,-,   
women's  education? 

SHRI N. G. RANGA: Even if a few 
millions ignore the existence of this   
legislation   and   continue      their 

earlier evil and silly practice of getting 
themselves married which is much earlier than 
what is prescribed here, some good, in any 
case, would result as it has resulted from the 
Sharda Act also. Even though millions 0£ 
people did not observe it, yea? after year, 
nevertheless, the number of the people who 
were breaking the law was coming down 
steeply year by year, decade by decade «o 
much so that today no parent would like to 
indulge in this child marriage. If they do it 
they do it slyly. They are ashamed of it. They 
do not publicise it- They do not go about 
saying that they are defying the-law. This in 
itself is a very useful restraint on people 
tending to go against this legislation. 
Supposing some people go oVi breaking this 
law, even then much good would have 
resulted because more people would be 
respecting the law and to that extent it is a 
good contribution to our social harmony and 
also to this population problem. 

Some of our friends maintain that there will 
be police trouble if it is made cognizable and 
without warrants. There sunrmcAis would 
come to be issued and there will be so much 
trouble and so on. It is high time. Sir that scmp 
such restraint has got to be imposed upon our 
people. We have waited far too long from the 
date of Raja Ram Mohan Roy, Iswar Chandra 
Vidyasagar. Ramaswamy Naicker, 
Ramaswamy Choudhury and varioug social 
reforms that we have had in our country, long 
long enough, whose fault it is that even today 
tehs of millions of our people are not yet 
ready for this kind of social revolution? It is 
the fault of our social workers the fault of our 
national leadership also. All glory to Mahatma 
Gandhi. It was he for the first time wh0 on a 
national scale inaugurated the era of women's 
emancipation But so many of us who claim to 
have been his disciples have not done even 
half of what was expected of us in promoting 
this women's     emancipation   and   social   
re- 
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[Shri N. G. Ranga] form. There has been 
much talk of total revolution and so on. It was 
Manatma Gandhi who practised it. It was 
conceived much earlier but it was Mahatma 
Gandhi who gave teeth t0 this campaign. He 
started the anti-u'ntouehabihty campaign. He 
roused the women ar*d started the women's 
emancipation. He was the man who developed 
our village in. dustries campaign as well as 
the khadi campaign side by side with the 
national political revolution that he was 
engineering i'n our country. He was also 
developing various other campaigns. Most 
unfortunately lor us, after we have become 
free we have achieved our government and 
have donned this parliamentaria-nism upon 
ourselves we began to glory i'n silver robes 
and we began to underplay the social aspect 
of our national revolution. It is high time we 
began doing something. Indiraji has done 
very much. But then the present Government 
also is welcome to do it. Every government, 
why, every political party, every social or-
ganisation has got t0 play its own role in the 
development of the necessary climate that has 
got to be created in our country for achieving 
total revolution, and in this let us compete one 
with the other. If is no good denigrating each 
other. That is why I welcome the sentiments 
expressed by Cne of my friends that we 
should treat it as a national problem, however 
small this contribution may be, and strive 
towards working out this atmosphere of 
national revolution. Sir. there is very great 
need for population control. Communists in 
People's Chivia had at one time thought that 
they need not bother ibout it. They wanted 
more and more population. They welcomed 
people producing more and more. Their sreat 
leader was the author of that campaign and 
after ten years of that kind °T fast 
multiplication of population, he became wiser. 
Then hp put a stop to it and began to talk of 
population control and China is now carrying  
on  a   dynamic  campaign   of 

population control. We- also need it in this 
country not only to demonstrate that our 
development is so very high but als0 to 
achieve the abolition of poverty. It ig no good 
having children being born here in our country 
only to be treated as mere stones and pebbles 
on which we would be walking in a merciless 
manner. If we make ourselves responsible for 
the birth of children, then we must be 
prepared to look upon them as the children of 
God, respect them, cherish them and help 
them to grow into healthy, wholesome and 
progressive citizens. How can we do it unless 
we are prepared to do this elementary thing of 
not producing as many as we are producing, 
restrain ourselves and bring down the birth 
rate as fast as we possibly can? By doing so. 
Sir, we will be respecting the wishes of all our 
prophets from Mohammad to Jesus Christ, 
Rama and Krishna. Whichever religion we 
may belong to, if we are really respectful 
towards our own prophets and their teachings, 
then it is our duty that we should respect our 
children. In order to be able to offer better 
and better conditions 0f life to them, we 
should restrain from producing children as far 
as possible. Thereafter, once we begi'n t0 
produce children, let us learn t0 look after 
them well and let js be capable of looking 
after them well. And it was only to do that, 
Sir, that Mrs. Indira Gandhi paid a very high 
price. 

I am one of those people who was defeated 
by Mrs. Indira Gandhi and her party, but I 
never bore any ill-will towards her or her 
party, I realise that people who voted for her 
were mostly from the rural areas. They were 
poor people, men and women, kisa'ns, 
mazdoors, artisans and various others and 
those are the people who need this kind of 
thing. But unfortunately, the way in which the 
population control came to be practised and 
implemented in the various States, especially 
i'n the North made those very same people who 
\oted  for her  turn  against  her. 
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 tod that is a kind of warning to all our 
politicians, all our political parties and all our 
successive Governments. So, we cannot 
afford t0 go too fast but, at the same time, we 
cannot afford to go too slow either, and when 
we begi'a to move in a dynamic way we must 
make sure that social consciousness and 
social morale of the people are raised and 
roused and kept in tune with whatever 
legislation we pass. 

I wish the present Government all success 
in its efforts in this direction. But Jet it not 
stop with the passing of this legislation. Let it 
do its beat to win the co-operation of other 
political parties and all other social 
organisations and then create the necessary 
climate which would be favourable for the 
implementation not only of this legislation but 
also several similar other legislations in this 
direction so that we can move as far as we 
possibly can t0 achieve total revolution. 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): Shri Shahi. Kindly take five  
minutes  tonly. 
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SHRI HAMID ALI SCHAMNAD: 
How much is charged by a male doctor? 
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"Cognizable offence frneans an offence 
and a cognizable case means a case in 
which a police officer may, in accordance 
with the First Schedule or under any other 
law for the time being in force, arrest 
without warant." 
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It has to be    treated as if this is a 
cognizable offence.
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SHRI HAMID ALI SCHAMNAD: But 

after undergoing this imprisonment, or 
whatever it may be, the marriage is 
invalidated. 

SHRI SHANTI BHUSHAN: Warrant case 
means a case relating to an offence 
punishable with death, im_ prisonment for 
life, or imprisonment for a term exceeding 
two years. Summons case means a case 
relating to an offence and not being a warrant 
case. 
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THE VICE-CHAIRMAN (SHRI SHYAM 

LAL YADAV): The question is: 

"That the Bill further  to  amend the 
Child    Marriage Restraint Act, 

1929, and to make certain consequential 
amendments in the Indian Christian 
Marriage Act, 1872, and the Hindu 
Marriage Act, 1955, a3 passed by the Lok 
Sabha, be taken into consideration." 

The motion was adopted. 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): We shall now take up the 
clause-by-clause consideration of the Bill. 

Clause 2 to 6 were added to the Bill. The 

Schedule was added to the Bill. 

Clause 1, the Enacting    Formula and the 
Title were added   to the Bill. 

SHRI SHANTI BHUSHAN; Sir, I move: 

"That the Bill be passed." 

The question was put and the motion was 
adopted. 

THE MERCHANT SHIPPING 
(AMENDMENT)   BILL, 1978 

THE MINISTER OF STATE IN 
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): Sir, I beg to move: 

"That the Bill further to amend the 
Merchant Shipping Act, 1958, as passed by 
the Lok Sabha, be taken into  
consideration." 

Sir, I may say a few words by way of 
amplification and clarification. The necessity 
for bringing forward this Bill before the 
House has been in some detail brought out in 
the Statement of Objects and Reasons. As has 
been explained, the Shipping Development 
Fund which was created in 1959 has been 
found inadequate. Therefore, now we are 
making a pro- 


